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court of law. And that i; what we are doing,
and in this purpose one cannot attribute
motives to the Governments.

Next, Madam Deputy Chairman-----------

THE DEPUTY CHAIRMAN: How long
would you take, Mr. Reddy?

SHRI K. V. RAGHUNATHA REDDY: I
am finishing, Madam.

THE DEPUTY CHAIRMAN: I would
request the House to spare a few 'minutes
more for this. We will finish with this and
then go to the o.her matter.

SHRI K. V. RAGHUNATHA REDDY:
One effective argument that has been
advanced by some of the hon. Members is that
the Tribunal had done good work. I am not for
a moment saying that it had not done good
work. But most of the matters were
miscellaneous Petitions filed under various
sections, and the woik that had been entrusted
to the Tribunal under section 388B, had been
obstructed by various interim applications, by
various writ petitions. Still, as I said, a matter
is pending before the Calcutta High Court on
a writ petition. So, Madam, this is the very
puipose for which we have brought this Bill;
there is no mystery behind it, and I think hon.
Members would accept the Bill.

THE DEPUTY CHAIRMAN:
question is:

"That the Bill to provide for the
abolition of the Companies Tribunal and
for matters conneted therewith be taken
into consideration."

The motion was adopted.

THE DEPUTY CRAIRMAN: We shall
now take up the clause by clause
consideration of the Bin.

Clauses 2 to 4 and the Schedule were
add.ed to the Bill.
ClaiLse 1, the Enacting Formula and the
Title were added to the Bill
SHRI K. V. RAGHUNATHA REDDY:
Madam. I move:
"That -the Bill be passed."

The question was put and the motion wis
adopted.

'"The
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SHORT DURATION DISCUSSION
UNDER RULE 176 RE. ASHOKA
HOTELS LTD.

THE DEPUTY CHAIRMAN: Now we
come to the Short Duration Discussion. Mr.
M. P. Bhargava. May I, before you begin, gay
that you will get ten minutes, and ail o hers
whose names appear here, and if there is a
little more time, some others, five minutes
each; very strictly live minutes each.

SHRI BHUPESH GUPTA (Weil Bengal):
We cannot have the discussion like that.

SHRI M. P. BHARGAVA (Uttar Piadesh):
Madam Deputy Chairman, I rise to raise a
discussion on the proposed construction of an
annexe ana a revovling tower to Ashoka
Hotels Limited, New Delhi, the grant of con-
tract to a particular firm therefore, and
matters connected therewith.

I would like to take up this subject in three
parts.  The first part would be  whether
aditional accommodation is required to justify
the construction of an annexe to the
Ashoka, Hotel, and a hall. The second part
would be whether a revolving tower is nees-
sary, what purpose does it serve and what
would be its approximate cost. And the third
part would he the grant of contract to a
particular contractor. The first report of the

Ashoka Hotels Limited was discussed in this
House on the 30th August. 1957. Many hon.
Members of this House expressed

doubts at that tim, that the expenditure on this
Ashoka Hotel was an expenditure which
would not bear fruit, that it was wasteful
expenditure and, in fact, they wanted the
Government to stop the nroject at whatever
stape it was. At that time I had said that
the Ashoka Hotel was going to prove thst it
would earn foreign exchange fo- the
countrv. and that it would be a eood
place for tourists from all over the world ‘o
come and stay the*e. And T am hawov to
*ell the Hoi'sp that m" pronhew nf 1957 has
come true, and *hat is borne oni bv the fact
that the oooiroancv of the Ashoka Hotel is
very high all  the year round, and the
Ashoka Hotel
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enjoys a reputation in the world, of which
India should be proud.

SHRI N. SRI RAMA REDDY (Mysore):
After 'Oberoi International'.

SHRI M. P. BHARGAVA; Now I come
to the first part of my question, whether
additional accommodation  is necessary.
India has a vast potential for the
development of tourism and for earning t>f
foreign exchange from tourism. One of

the first essentials for the development
of  tourism is the availability of good
hotel accommodation. From time to

time the tourist department has been
assessing the availability of beds in the
various hotels, and their assessment has
always shown that additional beds are
required for coping with the foreign tourist
traffic, That is one consideration why it is
thought desirable to have 'additional
accommodation  in the annexe which is
to bd built to the Ashoka Hotel. Now there
is another pressing reason which is more
'mporiam, and that is the conference Ui
UNCTAD” which is to be held in January-
March, 1968, in Delhi, which is sponsored
by the Ministry of Commerce and
Industry—now they are of course two
Ministries. That would require about 2,500
beds for housing the delegates who will
come from all parts of the world.  Even if
we take into account the accommodation
of all the first-crass hotels in Delhi, it will
not be possible to accommodate all of them.
Therefore, a quick decision had to be taken
as to  what should be done to meet the
situation. An” to meet this situation a
hurried decision has been taken that to the
Ashoka Hotel an annexe should  be built.
All possibilities were explored whether
another hotel could come up in time,
whether any other arrangements could be
made for housing the delegates, and
ultimately they came to the decision, that
only an annexe to the Ashoka Hotel can be
ready in time to meet the requirements
of that conference. @ And in connection
with that conference and other similar
conferences that might be held hereafter, it
was found that there was no hall large
enough for a big gathering of all the
delegates for a meal or for
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a conference. In the past the Hotel had been
unabl, to meet the demands for banquets of
gatherings of even 1,500 persons. It was
therefore decided that a conference hall to
seat 2,500 persons b, built along with the
annexe to the Ashoka Hotel. That explains
part 1 of my question, i.e. why additional
accommodation is required and that i the
justification for the construction of the annexe
and th, hall.

Now I come to the revolving tower. There
is some mis-apprehension about this
revolving tower. What is this revolving
tower? In a number of countries hotels have
been built with revolving restaurants on the
top of th, hotel buildings or on high towers.
These have become a great tourist attraction.
If we want to earn foreign exchanges from
our visitors we have to provide them with
certain comforts consistent with their needs.
Such revolving restaurants or revolving to-
wers hav, become almost a necessity all the
world over and all modern countries are
building such revolving restuarants in their
first class hotels. (Time bell rings) I will be
finishing soon.

SHRI P. N. SAPRU (Uttar Pradesh): What
is this revolving tower?

SHRI M. P. BHARGAVA: I will explain
to you, Mr. Sapru. Th, revolving restaurant
only means that a portion of the restaurant in
the top of a ring round a core would slowly
revolve making a full round in every sixty
minutes. While the service would b, in th,
non-revolving core, the visitors to the
restaurant would be sitting in the revolving
portion and they would get a view of the
historical and government buildings such as
the Qutub, Purana Quilla, Humayun's Tomb,
Safdarjang, Juma Mas j id, Rashtrapati
Bhavan, th, Central Secretariat and the august
Parliament House, the whole city with its
houses, roads and gardens.

SHRI AKBAR ALI KHAN (Andhra
Pradesh):  And Parliament House'

SHRI M. P. BHARGAVA: Please let me
finish. Time is very short. By this we will b,
providing our foreign
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visitors with an opportunity to see at a glance
'the whole city while sitting at one place
without having to move from place to place.
That is the advantage of having a revolving
tower.

SHRI MULKA GOVINDA REDDY
(Mysore); Is it to be , Tokyo Tower or Eiffel
Tower?

SHRI M. P. BHARGAVA: There seems to
be some misapprehension about the cost and
probably some hon. Members have a feeling
that it will cost several crores. That is noi so.
The whole project comprising the annexe,
hall and the revolving tower will cost Rs. 87
lakhs. The revolving tower will cost only
about Rs. 4 to Rs. 5 lakhs. This is the
misapprehension which I wanted to remove.

Now I come to the third part of my
question, namely about the contract.

DR. B. N. ANTANI (Gujarat): That is the
main part.

SHRI M. P. BHARGAVA: That is the
main P”rt and I will reply to that part. I am
sorry to say that the courtesy shown by the
Minister in giving interview and asking his
Ministry to issue tender notices and so on is
being exploited. I am very sorry having to
make that remark. Now what is thig contract?
Twenty four limited tenders wer, issued.

SHRI OM MEHTA (Jammu and
Kashmir): On a point of information, Sir, I
would like to know how many new rooms
will be built?

SHRI M. P. BHARGAVA: One
hundred and iflfty.

SHRI MULKA GOVINDA REDDY: The
Minister will give the answer.

SHRI M. P. BHARGAVA: Although the
tender notices were issued to 24 parties only
six parties responded. That shows that of the
24 contractors —and they were all first class
contractors—18 were not in a position to
even giv, the tender. Only 6 of them could
give a tender. And then the tenders were
opened. If I may say so, all the tenders were
not complete in the true sense of a tender.
And they could not be complete because ¢all
the particulars about the revolving tower and
how it is to b, built,
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were not known either to the Ministry or to
the contractors themselves. So if I was to
consider these six tenders I would have
rejected all the six of them. I would have
done it if I had the time. But time was the
essence of the whole thing. Th& whole
project had to be finished by a particular date.
Now what should be the considerations when
examining these tenders? The considerations
should b, these. Which of the six parties can
finish the work? What is the past record of
the parties? What are th, financial resources
of the parties? What i th, technical know-
how of the parties? What is the capacity of
the party to complete the project in time?
These are the considerations which are to be
taken into account. (Time bell rings) T will
finish in a minute, Madam. When the six
tenders were opened the lowest tender was
that of the gentleman of that firm to whom
the Minister had shown courtesy. But
unfortunately..

SHRI P. N. SAPRU; What is the name of
the firm? »

SHRI M. P. BHARGAVA: ; a, not going
to give the name of the firm. You ca, find it.
Ty that firm the Minister had shown courtesy.
But unfortunately the record of his work in
taking up previous government work was far
from satisfactory. I will humbly ask the
House this question. Should a project which
had to be completed within a specified time
and " * particular specific purpose, namely,
for the holding of a conference, be entrusted
to a party whose record of work was
unsatisfactory? That was the situation which
we were placed in. And then the second best
contractor had to b, considered and when that
second best contractor was considered the
Government thought it fit to negotiate with
him and to arrive at a solution which will be
satisfactory to both the parties. That is exactly
what was done and that is how the particular
contract had to b, given to the second
contractor. These are the facts and I am sure
the House will agree with me that this project
is a "must" and the contract has been
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rightly given keeping in view the fact that the
work has to be completed in time.

THE DEPUTY CHAIRMAN: There are
ten hon. Members who had asked for this
discussion. I have got their nameg an,} many
more ar, coming. | would only request hon.
Members and say that if you keep within five
minutes each then everybody will be
accommodated, otherwis, some will have to
be left out.

SHRI BHUPESH GUPTA: Those who
had asked for the discussion? They may be
given ten minutes.

THE DEPUTY CHAIRMAN: No, I said
Ave minutes. Mr. Bhandari is not here. Mr.
Chordia also is not here.

i fadsta aqt (we o 730) - 9w

G T W I

THE DEPUTY CHAIRMAN: No, not
now.

SHRI BHUPESH GUPTA; The time may
be kept as ten minutes and those who are
present will distribute it among themselves.

THE DEPUTY CHAIRMAN: Not 10 but
5. Let us not keep on revolving like the
revolving tower.

SHRI BHUPESH GUPTA: Yes, Madam,
no more discussion, I will stick to the time.

THE
Thank you.

SHRI BHUPESH GUPTA: W, did not
give notice for raising this discussion to have
a ministerial statement right at the beginning.
Well, I do not know how Mr. Bhargava's
name came first because as soon as the
statement was made I sent in my name. But
that is a matter into which I do not wish to go
now. The Minister should have made the
statement. As far as the revolving tower 1g
concerned it is not needed. I shall come to
that later. Now I shall deal with the contract.

Madam Deputy Chairman, the
tenders were opened on the 10th April, 1967
at 3.30 p.m. Firstly, the tender of Messrs.

DEPUTY CHAIRMAN:
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then of Messrs. Uttam Singh Duggal & Co.
followed by the tenders of Tirath Ram Ahuja
& Co., Bhai Sunder Da.;s Sardar Singh and
Mehta Teja Singh & Co. That was how the
tenders were opened. When the first tender
was opened the total amount and the for-
warding letter accompanying the tender were
read out. This was followed by others tenders
in the same way. When all the tenders were
opened the Managing Director thanked all
those who were present at the time of opening
of the tenders and said that since all the
tenders had been received they would take
care of them. At this point, Madam Deputy
Chairman, the representative of Messrs. Uttam
Singh Duggal & Co. Ltd., Mr. A. S. Bhandari,
pointed out that the tender of Messrs. Tirath
Ram Ahuja was incomplete.

SHRI ARJUN ARORA (Uttar Pradesh):
Madam, why is Mr. Bhupesh Gupta wasting
the time of the House because the document
that he is reading from has been circulated to
\is. T also have got it; others also have got it.

SHRI BHUPESH GUPTA: I am reading
from my rotes.

SHRI ARJUN ARORA: You are
interested in a particular contractor and that
is why .

SHRI BHUPESH GUPTA: I want the
whole lot to go  (Interruptions.)

Madam, if I am disturbed like this, how can
I go on? I want the whole thing to be
cancelled; I wan*, the whole question to be
gone into de novo. Do you mean to say that I
stand for contractors here? You may do it,
Mr. Arora. You may stand for J. K. Industries
and go after Mr. Ram Rattan Gupta, if you
want that way. You can speak like that but I
don't.

SHRI ARJUN ARORA: Mr. Bhupesh
Gupta is pleading the cause of a particular
contractor and reading from a document
circulated by him.

SHRI BHUPESH GUPTA: I am pleading
that all these things should be rejected. New
ones should be found if at all. Therefore I
will not say that kind of thing. You know it
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very well. I  say the whole thing is
manipulation.  (Interruptions).

Short Duration

Madam Deputy Chairman, I think my time
will not be wasted like this.

Then objection was made, the tender of
Messrs. Tirth Earn Ahuja was considered to
be incomplete. Now manipulations happened
after that. Even before other tenders were
invited Mr. Ahuja to the best of my know-
ledge was telling his friends and others that he
would be getting the contract for about a crore
of rupees, Rs. 100 lakhs. That was the initial
figure; it is also given in the tender. That was
what he said. Now it is clear from what he
was telling in the market place that Mr. Ahuja
would be favoured. How could Mr. Ahuja say
so? Mr. Ahuja's tender was incomplete in the
sense—and I have managed to get a copy of
the tender submitted later .

SHRI ARJUN ARORA: Everybody has
got it.

THE DEPUTY CHAIRMAN: I have
permitted him; let him continue.
SHRI BHUPESH GUPTA: Certain

conditions had been put in. I am not
supporting ,ny of these tenderers.

SHRI ARJUN ARORA: You are
supporting a particular firm, U.S. Duggal &
Co.

SHRI BHUPESH GUPTA: Mr. Arjun
Arora speaks against one big businessman
because he is supported by the other. But I
speak against the whole lot, the whole bloody
lot.

SHRI ARJUN ARORA: No big business
supports me and it is Mr. Bhupesh Gupta who
is supported by big business and at the
moment Mr. Bhupesh Gupta who is speaking
in favour of a big businessman.

SHRI BHUPESH GUPTA: You are
always speaking against one big busi-
nessman. Will you criticise J. K. Industries
here?

SHRI ARJUN ARORA: T will; T will.

THE DEPUTY CHAIRMAN: Mr. Arjun
Arora, the time is so limited -that each on{
must finish within five 898RS—6.
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minutes. If you go on in this way I shall not
be able to call everybody.

SHRI BHUPESH- GUPTA: Have you
been briefed by Mr. Ahuja to interrupt e like
this?

SHRI ARJUN ARORA: Have you been

lobbied by Uttam Singh Duggal & Co.,
contractors?

SHRI BHUPESH GUPTA: Not at all. I
demand that all these tenders must be
cancelled and none of these six who
submitted these tenders should get it. That is
my contention. And the one to whom you
have given the work, take it away also. I tell
you why I say so. Serious allegations have
been made. I do not know, Mr. Ratnam, who
happens to be the Chairman happens to be a
friend of the particular contractor and we are
told .

SHRI JAGANNATH RAO: Madam, how
is my hon. friend entitled to mention the
name of a person who is not present in the
House?

SHRI AKBAR ALI KHAN: I think the
officers should not be mentioned by name.

SHRI BHUPESH GUPTA: In th« contract
everything is given. I shall say that the
Chairman of the Ashoka Hotels is connected
with the contractor.  (Interruptions) Let
me finish. What is all this as if names are not
mentioned here? The Chairman of the
Ashoka Hotels Ltd.—if you do not like the
name to be mentioned—I say happens to be a
friend of this particular contractor and it was
because of this he was saying such a thing.
We have information. I would like to place
before this House that this particular contractor
has been favouring this gentleman and a house
has been built for him—we are told—by this
contractor and the contractor himself
supervised the  construction of this house;
in Delhi, that is Mr. Ahuja, proprietor of this
firm: I have also got letters from various
sources, from the Union people, from the
workers, of the Ashoka Hotel. 1 find that
this gentleman is connected with the Delhi
Cloth Mills. He is connected with that and
yet he is the Chairman of
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this public seclor concern also, These
are all very material facts and all
these things have given rise to the
suspicion in the mind of the Ashoka
Hotel workers and in the mind of the
people in general. Therefore is it nol
better that all these people who
submitted tenders be put out of bounds
in regard fo this matter? None of
them should be given this. If one has
been given, it should be taken back
from him.

Madam, Deputy Chairman, many
things can be said about the Ashoka
Hotel. Apart from all this, this con-
tractor. Mr. Ahuja, somehow or other
has got very good pull wilth the Gov-
srnment. In Bhopal 1 understand he
got very good certain contracts earlier
on very favourable terms, Hiz tender
was accepted although it was the high-
est tender. And you will find here
a lot of money is being wasted, and
the Ashoka Hotel is running at a 1058;
not loss, but its profits are going down.
Machines worth lakhs of rupees have
been imported but are rusting and
these include a costly generator, elec-
tric ovens for bakery, a soda fountain
in the swimming pool, bread-cutters,
milk-shakers, etc. The Manager of
the Hotel is the most ill-mannered
person, Leave aside the workmen who
are insulted but even Ambassadors
are insulted. 1 will give you an ex-
ample of typical mismanagement, We
find thal a Bar-e-Kabab—whatever it
is called—is being Tun here, It is
outside the main Hotel building and
there is great leakage there. Then
after spending lakhs of rupees in mak-
ing a new restaurant—I think it s
called Rouge-et-noir; 1 do not know
all these names . . .

THE DEPUTY CHAIRMAN: That
is all right.

SHRI BHUPESH GUPTA: . . .
the management has failed fo popu-
Jarise it and the average sale of this
restaurant is about Rs. 40 per day
while the expenditure on it is not Jess
than Rs. 300 per day. It is worth men-
tioning here that the bandwallahs are
paid Rs. 3000 per month to play at this
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restaurant alone. This is the kind of
mismanagement going on there,

THE DEPUTY CHAIRMAN: Your
time is up.

SHRI BHUPESH GUPTA: 1 have
got a list of such cases of examples of
mismanagement, Lots of things are
being stolen, lots of things are being
taken away. Refrigerators and other
things are being used by a certain big
official of the Hotel. All these things
have come to our potice. I can divulge
the source; it is the workers and the
Union people who have brought this
to- notice,

Madam Deputy Chairman—I should
like to keep within time—this tender
was incomplete, Mr, Bhargava says
other tenders were also incomplete. 1
say reject all the tenders including
this.

SHRI M. P, BHARGAVA: That is
what I said.

SHRI BHUPESH GUPTA: First of
all nobody raised objection to the other
contracts, Even 50, since the deal
is suspicious I demand an enquiry into
{he whole thing. We would also like
to know about the house in Lajpat
Nagar as to who built that house for
Mr. Ratnam, Chairman of the Ashoka
Hotels, whether it is not a fact that
the owner of this firm which got the
contract built that house. And accord-
ing to our information he even super-
vised  its construction, I say all
this because this is the entire glory.

As {or the revolving tower, nobody
knew what it was. And according to
our information the cost would not be
Rs. 4 lakhs but much higher. Nobody
knew what it would be like; some-
body gave the idea ‘let us have a re-
volving tower’ and immediately it was
decided upon. 1f you go through the
tenders received, Mr. Tirath Ram &
Ahuja does not know what it is, In
his tender he expressed doubis on
this; even so the tender was given 1o
him. In his tender he put in a num-
ber of conditions and thess conditions
made the tender invalid. I have not
got copies of the other tenders and if

Mr, Bhargava says they were incom-
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plete I will believe him. But the surprise is
that Mr, Tirathram Ahirja has been favoured
in this manner under the new scheme. They
took the opportunity of the new scheme for
the new construction. It was somewhere
justified that the construction had to be made,
but then immediately their favourite
contractor got the contract, who had all the
connections. Why was not a general tender
invited? Why first of all, there were only
twenty-four? Why was there no advertisement
in the newspaper inviting general tenders
from all the contractors and then they could
have decided as to who should be given and
who should not be given? First of all, the
number was restricted to twenty-four. Then
six came and then things were going on
behind the stage. There were negotiations
between the management of Ashoka Hotels
and that particular contractor, so that things
went according to schedule. The tender
formality was nothing but a show window be-
hind which the deal was clinched

THE DEPUTY CHAIRMAN: That will
do.

SHRI BHUPESH GUPTA: The Chairman
happens to be connected with the Finance
Ministry earlier. Now, he is connected with
the Delhi Cloth Mills and possibly, therefore,
it is a collusion between the contractor and
the officials and so on. I demand a thorough
enquiry into this entire affair and I hope the
Ashoka Hotel workers and employees,
whatever demand is made, will stand by you.
We shall stand by you. Thank you very much,
Madam Deputy Chairman. Before I sit down,
I demand that a public enquiry be made into
the entire episode.

THE DEPUTY CHAIRMAN: Mr. Banka
Behary Das. Brevity is rare commodity. |
hope you will be brief.

SHRI MULKA GOVINDA REDDY:
Madam, we shall extend the time by one
hour, otherwise no Member can do justice to
it.
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THE DEPUTY
shall see.

CHAIRMAN: ""We

SHRI BANKA BEHARY DAS (Orissa):
Madam Deputy Chairman, [ accuse the
Government for three reasons. Firstly, there
was no necessity for constructing a revolving
tower, when the entire economy is now
suffering because of dearth of funds. You
know even now the Fourth Plan is being
proposed to be reduced. You know most of
the very important projects, including very
important factories, cannot be set up or cannot
be expanded in the public sector because the
Government always says that they have no'
resources to meet those demands. So, when
our resources are so inadequate, it is highly
improper for the Government to go in for a
revolving tower only to give some facilities to
foreign tourists. If private hotels like Oberois
can function without those facilities, the
Ashoka Hotels too could do without it. Our
economy cannot stand this heavy burden—at
this hour. I accuse in this connection the
Finance Minister. As you know, the Finance
Minister, to meet the demands of the
economy, is having additional taxes on tea,
coffee, footwear and what not. When all these
taxations are taking place, the Finance
Ministry has approved this loan to Ashoka
Hotels. 1 want to say about Ashoka Hotels
that the entire capital and also the working'
capital has been provided by the Government
of India. Also, this loan has been provided by
the Government of India.

DIWAN CHAMAN LALL
Not the entire capital.

(Punjab):

SHRI BANKA BEHARY DAS: To a great
extent, if not the entire amount. So, when the
Finance Minister says to the States that he has
not enough money to meet the demands of the
various States' Plans, when he has not enough
money even for the public sector projects, it
ir
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highly improper for the Finance Minister to
accept the proposal of Ashoka Hotel. This is
my first accusation. My second accusation is
about the tender. All the tenders were incom-
plete. Mr. Bhargava here has admitted—
might have been briefed by the
Government—that it was all incomplete
because

SHRI M. P. BHARGAVA: Madam, I take
sirong objection to his saying 'briefed by the
Government'. I have my own source of
information. I said that if I had been the
deciding authority I would have cancelled all
the six tenders.

SHRI BANKA BEHARY DAS: I concede
for the time being that he has not been briefed
by the Government, but I again say that he has
taken advantage of some technicalities. I
would say that all the tenders were
incomplete. If for various reasons the entire
design was not complete, the Government had
no business to call for tenders. The entire
designing and other things were not complete.
Secondly, the tender of this particular
gentleman was incomplete if only because in
his first tender he gave certain conditions
which went contrary to the conditions that
were given in the tender notice itself. So,
when he had given certain conditions to
Ashoka Hotels Limited; that tender was
absolutely invalid and the Government should
have rejected that tender outright. I here again
say this. The Minister in the other House, I am
told, has said that though these conditions
were first advanced by the contractor, later on,
.during the period of negotiations they were
withdrawn. It is for the Minister to give the
reasons. When the tender was incomplete, it
ought to have been rejected. And if the Min-
ister thought that no tender was proper or
valid, he should have called for a fresh tender
and accepted the tender which was the lowest
and also valid. So, for this reason also I want
to accuse the Government that they tiave also
favoured a particular contractor, whatever
might be the rea-
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son, whether he has any relation with the
managing director or not. He was also the
Chairman of the Heavy Elec-tricals, Bhopal,
during which time this particular contractor
was favoured. So, all these reasons give
enough scope for suspicion that this
particular contractor has been favoured by the
Department or Ashoka Hotels.

The third accusation, for which I am very
sorry, is that the Minister should not have
involved himself in this affair. We know the
PWD code everywhere. We know how
tenders are called. Even if it is a case for
negotiation, it is the officials who conduct the
negotiations.

SHRI JAGANNATH RAO: There was no
negotiation. [ had never said
so.

SHRI BANKA BEHARY DAS; I will be
happy, but here also I want to tell you that
Ashoka Hotels Limited is an autonomous
organisation. If any negotiation is to be
conducted, it has to be conducted by the
Managing Director himself. The Works
Ministry does not come into the picture. Even
the Secretary, Works, Housing and Supply
Ministry, does not come into the picture. I am
told—I stand to be corrected—here the
Secretary of the Works, Housing and Supply
Ministry and the Minister had involved
themselves either directly or indirectly, which
they should not have done. I would have been
happy if the Managing Director of Ashoka
Hotels would have involved himself in this
affair and he would have come under the fire
of this House. So, I want to attack and also
accuse the Government that in this respect the
proper procedure, the PWD code, has not
been followed. Therefore, for all these
reasons the tenders should have been rejected.
I demand that it should be instituted just now,
because all these irregularities have been
committed by Ashoka Hotels Limited.

SHRI TRILOKI SINGH (Uttar Pradesh):
Madam Deputy Chairman, I am afraid the
very purpose of this discussion was lost by
the hon. Mem-
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ber who initiated the discussion. The simple
question is why this construction of a luxury
item was undertaken when we are short of
funds, when our finances are so depleted. If I
am to go by the statement of the hon.
Member, who initiated it, it was to earn
foreign exchange. All that I would like to
submit in this connection is that foreign
exchange can be earned in many better ways
and in a better manner than running an inn.
What is the hotel like? It is an inn. I would not
like the Government of India to reduce itself
to the position of an inn-keeper to earn
foreign exchange. The second point is though
there is nothing wrong about it, I do not think
any respectable gentleman in this country at
least has never been proud of running an inn.

HON. MEMBERS: No, no.

AN HON. MEMBER: There is nothing
wrong in it.  (Interruptions).

SHRI A. M. TARIQ (Jammu and
Kashmir): He is running an inn and he has
got himself elected to Rajya Sabha.

SHRI TRILOKI SINGH: The hon. Member
has  knowledge of innkeepers, but
unfortunately I have never had that privilege.
The other question is of the contract given to a
particular firm. This particular firm had not
quoted for all the items that they were asked
in the invitation, to tender. One of the
conditions of that invitation to tender was that
incomplete tenders were liable to be rejected.
I do not want to make a speech, but I want a
specific answer to the question why the tender
0* a contractor which was incomplete was not
rejected. One of the conditions of the
invitation to tender was that incomplete
tenders were liable to be rejected.

The second question that I would like to
put through you, Madam, to the hon. Minister
in charge of Housing is this. When one of the
conditions of tender was that the tenderer had
no authority to change the conditions
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of the tender and if he did so, the tender was
liable to be rejected. I want to know whether
it is a fact or not that Messrs. Tirath Ram
Ahuja & Co, the firm to which this tender was
ultimately given, had changed the conditions
of contract. If that was so, what was it that led
the Managing Director of the Ashoka Hotels
Ltd. or for the matter of that high-ups in the
Housing Ministry not to reject this tender?

The third thing that I would most regretfully
like to submit in this connection is this.
Although I have had nothing to do with inn-
keeping, I have had occasion to approve
tenders for public' works connected with Zilla
Parishad, Corporation and so many other
institutions long before many hon. Members
who are her, in this House have had anything
to do with public works. My own e*P%ience is
that if one does not stick to the co-ditions of
the tender, then it is open to any one to accuse
him or to have suspicion that there has been a
shady deal. In a contract involving about Rs. 1
crore—it is my regret but I think I have got to
say it and not make any secret of it—my own
suspicion is, not only suspicion but I have
strong grounds to believe, that there has been a
shady deal so far as this contract is concerned.
Therefore, Madam, I join in the suggestion
made by my hon. friends, Shri Bhupesh Gupta
and Shri Banka Behary Das,, to institute an
enquiry.

AN HON. MEMBER: I am sorry for Mr.
Bhupesh Gupta.

SHRI TRILOKI SINGH: He may be sorry
for Mr. Bhupesh Gupta but he should be
equally sorry for the Government which has
been responsible for this shady deal. I have
nothing more to add. I would most humbly
request the Minister concerned through you,
Madam, that he should not mak, it a point of
prestige. I know that the Government will go
ahead with this tender, with this contract,
because certain high-ups have got to be
provided accommodation for some conference
to be held there. Go ahead with the contract
all
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SHRI M. M. DHARIA (Maharashtra;:
Madam Deputy Chairman, ,* the outset, I
would like to deplore in the strongest possible
terms  the activities of such contractors
who have tried to take advantage of this august

forum for Dbringing up such issues. It
should not be like that. Secondly, the
Ashoka Hotels is a public sector

undertaking—I believe in the public sector.
The performance of the Ashoka Hotel has
definitely improved, it has been improving
every day, and I feel that this House
should stand by this public sector. Of
course, I would like to make it very clear
that I am not happy over the procedure that
has been adopted at the time of this tender. It
was only on the 1tOh April, 1967 that the
tenders were opened. I do not know why the
tenders  were not  called earlier because
we wanted to utilise the  opportunity of the
UNCTAD Conference to be held in 1968.
Had it happened so, there would  have
beenno occasion for having any haste in
this respect. Madam, however, I feel that
there is  nothing shady because the other day
the hon. Minister has made it clear that he
has consulted the Deputy Prime Minister and
the Finance Minister and others. = When
they have Dbeen consulted in  this
connection, when the leaders are taken into
confidence by the Managing Board, I feel

SHRI BHUPESH GUPTA: How does it
come?

SHRI M. M. DHARIA: Let me have my
say.

When all these top leaders in whose
character and qualities we all have faith have
been consulted in the matter, I am of the
opinion that there is nothing shady. However,
I would like to appeal to the hon. Minister to
take more care in such matters. At the same
time, I feel that having regard to the tender
and the various terms that are put on the
Government, it may be that this amount
which has been agreed to may not be the
amount, and it may vary to any extent.  So,
the hon.
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[Shri M. M. Dharia.J Minister should
take care to see that this amount does not
exceed as such a fear has been expressed
by nany of us.

Then, I would also like to' suggest to
the hon. Minister for Works, Housing
and Supply that if we want to get rid of
the contractors, the only course open is
to have our own departmental
construction activities so that we are not
a victim of or we are not bullied by such
private contractors.

So far as the roving tower is concerned, I
would like to make it clear that [ am not
opposed to the roving tower. I am
surely of the opinion that we should
march with the modern world; we should
have all those modern activities as in
those other countries. But as I said the
other day, I do feel that the Government
should examine the priorities as to
where we should invest, whether we
should invest in the revolving lower first
or not. There are some other forms
wherein we can invest. If I am to quote, in
my own State there are 250  small
irrigation projects which are just now
ready and if we can get an amount of'
Rs. 11 crores within one year to come, we
Shall not come to the Centre for a single
bag of foodgrains for our State. When
we have been spending Rs. 150 crores in
importing foodgrains and when we
have been spending the valuable foreign
exchange, instead of that, if we could
have these priorities and invest on such
good schemes which are more essential
for this country, the food problems
might be solved. I entirely agree with my
hon. friend, Mr. Banka Behary Das when
he said that when we have been failing
in fulfilling or satisfying the basic needs
of the people, if we are not going to take
into consideration the priorities, we are
not going according to our own aims and
ideals.

Madam, my last point is regarding the
style of conducting hotel business here. I
was in Japan and I could see that the
hotels run on Japanese style there were
costlier for
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the foreigners but at the same ".imc they
were more popular also. Why should we
not try on those linea in our country also?
Why should we go On imitating the
foreigners in all respects? With our own
country's heritage and culture, we could
have our own imagination and we can no
doubt run this industry on our Indian
pattern, which can be an ideal pattern in
the whole world. It is in that direction that
we should move I would like to say this.
Now that the Conference is to take place,
let this public sector project not suffer.
Let it go ahead. But at the same time, all
these precautions should be taken, for the
time being and also for the future.

Thank you very much.

DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Madam Deputy
Chairman, 1 agree that more accom-
modation in hotels—more beds and more
rooms—is necessary to attract the tourists
and also in view of the xact that a
conference is going to take place here. In
August, 1966, the Department of Tourism
felt that they wanted one thousand
additional beds at least for the next two or
three years. Madam, I do not agree with
Mr. Khandekar and others who have
expressed the view that we should shut
down the Ashoka Hotel. Ashoka Hotel is
one of the most attractive places and it
has justified, more than justified, its
existence during the last so many years,
and an extension of it would only add to
the attraction of the foreign tourists who
come to this country. And therefore, it
would help us to earn more foreign ex-
change which is so badly needed for the
economy of our country. The cost of it, I
do not know. But as some of the hon.
Members have snid, it might be much
more than indicated now. However, we
have to take the figure which is indicated
here; it is 6-85 lakhs.

Madam, I would like to say that it has
been alleged that the tenders were opened
in a hurry and that the
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whole deal took place within a lew hours,
on one evening, and it is also alleged that
one person of the firm to whom the
contract hag been given was also present.
In view of the fact that the hon. Members
are very sensitive and also the public at
large is very sensitive at this time about
the good behavour of the Government, all
our deals should be above suspicion. The
Ashoka Hotel is one of the public sector
projects. 1 believe in public sector
projects. Therefore I feel that the
Government and the hon. Minister should
look into this matter and if there is any
thing in it, they should clear the suspicion
in the minds of the hon. Members; and
also ',c*f the public at large. There is no
harm in doing that. Whatever action they
feel is appropriate and necessary should
be taken in this direction because the
question has been raised more than once
in this House, and a definite allegation
has been made by different hon.
Members.

Thank you. 3
P.M.
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SHRI NIREN GHOSH (West Ben-
gal): Madam Deputy Chairman, I think
the whole idea of the Annexe and the
revolving tower, if possible, should be
dropped even now. It is said that an
international conference is scheduled to
be held. So an Annexe has to be
constructed. Suppose next year another
international conference is going to be
held; you would like to hav, another
Annexe and another revolving tower. It
is ridiculous.

Secondly, every one of us knows that
in contracts covering lakhs and crores of
rupees there are shady deals. Generally,
it is tried that things do not get exposed.
But somehow or other shady things
come to light. We have a duty to expose
such things thoroughly and to catch the
culprit. And I do think that it would be
meet and proper that this forum is
utilised lor thia purpose because the
thing is connected with a public sector
undertaking.

Thirdly, it is alleged that some high-up
in private business, the D.C.M., Mr.
Ratnam, is connected with it. They
should never be on the Board of
Directors. I want an assurance from the
Government that persons connected with
private business or their Board of
Directors or high officials would never
be placed on the Board of Directors of a
public sector undertaking.

My fourth point is that there should be
no selective tenders. Every tender must
be opened as general tender. The
practice of selective tenders should be
abolished forthwith.

Coming to the Annexe, what is the
accommodation? It is at the most
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10" x 12'. For 150 such rooms a sum of
Rs. 51 lakhs has been sanctioned. It is
not a new construction; it is an addition,
and unfurnished at that. The total cost of
it would come to Rs. 10-15 lakhs. But
you have given a contract for Rs. 51
lakhs. Is it not suspicious?

Finally, the revolving tower. Yes,
there are revolving towers in Western
countries. But they are meant for those
who want to have a show of beer or
whisky. Private businessmen generally
avail themselves of the luxury of these
revolving towers. But if you had a mind
to construct a revolving tower, why did
you not give it to a public contrator and
allowed him to run it commercially. And
whenever you required it you could take
advantage of that. Otherwise, why have a
show-piece? They are meant for
Western, white people who are going to
come here.

SHRI BHUPESH GUPTA: Our
kitchen Cabinet will revolve there.

SHRI NIREN GHOSH: 1 do not think
you want to have a show of whisky or
beer at this revolving tower. At least our
Government should not indulge in such
things. But if at all you had an idea of
having a re-vohing tower, you could
give it to a private contractor. Let him
run it. But I do not like it to be put up at
the Ashoka Hotel. This lowers our
prestige.
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THE DEPUTY CHAIRMAN: I have te, name;
with m, and I will call one by one if you have
patience. But please keep within the time-limit.

SHRI AKBAR ALI KHAN: If you will permit,
I will just take two or three minutes. Madam, I
want to make it very clear that the question that I
am interested in is to promote tourism in this
country. As one who has some experience of the
life in Switzerland and in other countries, I would
say that, not only for the purpose of getting
foreign exchange which is very important, but
also to give greater opportunities and facilities to
people from all parts of the world to come to my
country and to remain here comfortably, there is
no doubt that there is a great demand for creating .

SHRI BHUPESH GUPTA: But they come
with the knowledge that we are depending on
American P.L. 480 wheat .

SHRI AKBAR ALI KHAN: No, neither for
America nor for the Soviet Union. Forget it for
the time being. We want the tourist industry to b,
encouraged and for that, it is necessary that the
hotel accommodation should be extended to a
considerable extent. In th, same way, air passage
and railway accommodation should be improved
and such centres which would attract the people
and would give them a real holiday and an
insight into the culture of India, should be
created. That is very necessary. For that
purpose, I fully
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support the extension of th, Ashoka Hotel.
The other part is I am not at all happy at the
way in which this has gone and I think, this
being public money and we toeing the
custodians of public money, it is our duty to
#ee that there is nothing' suspicious about it.
Regarding this part of the matter, I fully agree
with my friends that an enquiry should be
made into this case.

SHRI M. S. OBEROI (Bihar): Madam,
Deputy Chairman, the Ashoka Hotel was built
in 1956. This hotel has accommodation for
about 350 rooms and 450 beds, with extensive
public rioom areas and facilities. I personally
think that the Ashoka Hotel is one of our good
hotels in the Capital of India. I also think that
the Ashoka Hotel Management—the Board of
Directors—was very wise to take steps to add
more accommodation to the hotel. And this
additional accommodation, as you know, is
urgently required in the principal towns of
India including Delhi, particularly for the fact
that the Jumbo Jets carrying 400 passengers,
with a speed of 600 miles an hour, will be in
operation in 1971. The Air-India has already
placed an order for four big jets at a cost of Rs.
83 crores. It is a coincidence that the added
accommodation at the Ashoka Hotel will be
used for the United Nations Conference on
Trade and Development which is to be held in
January-March 1968, when about 2,000
delegates will be arriving in Delhi. It was just
a coincidence. Otherwise the added
accommodation was needed not only in this
city, but in all the big cities of India. As a
matter of fact, by th, addition of 150 rooms or
350 .beds, the Management .has saved about
Rs. 2 crores. You would ,ask me how. They
had a scheme to build the Akbar Hotel which
would have cost Rs. 3 crores. The Board of
Directors thought 'rather than spending Rs. 3
crores, why not .have an annexe in the Ashoka
Hotel .itself at a cost of not more than, eay,
,Rs. 1J crores?' So actually they have saved
about Rs. 2 crores. They have scrapped that
scheme of Akbar Hotel.
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SHRI BHUPESH GUPTA: But what about
us? We have been evicted; our party office
and our residences had to be shifted on the
ground that the Akbar Hotel would be built
there. Mr. Kamaraj also had to move out.
Now we hear that it is scrapped. Shall we
have a football ground there?

SHRI M. S. OBEROI: So the Board of
Directors, Madam Deputy Chairman, have
saved about Rs. 2 crores by deciding to build
this annexe to the Ashoka Hotel and all the
hon. Members would be glad that they have
saved Rs. 2 crores .

SHRI BHUPESH GUPTA: Muhammad
bin Tughlaks.

SHRI AWADHESHWAR  PRASAD
SINHA (Bihar): But you see a private sector
man is supporting the public sector. You
should be glad about it.

SHRI BHUPESH GUPTA; I know why he
is doing it. He is going to have it and he will
ask for permit....

(.Interruptions)

SHRI M. S. OBEROI: Madam. I have noted
down a few lines and I will quickly read them.
About the revolving tower, there has been a lot
of discussion over this item of expense On the
tower. [ have been to a number of countries in
the world and I have seen revolving
restaurants; the last one built was in one of the
hotels in Tokyo. The extra cost is only that of
the mechanism. There is no other extra cost
because) when the tower is built, the whole
building come; up. Out of this Rs. 51 lakhs,
the mechanism is the Only extra cost and it
would come to only Rs. 4 to 5 lakhs. There
should toe no doubt that this is an added
attraction to th« visitors residing, particularly
the tourists but again it depends upon good
management to operate such a restaurant and
the return one expects. I personally think that
one can Qget a better return by a additional
guest
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[Shri M. S. Oberoi] rooms. However,
it iy a matter of opinion, and the
decision should be left with the
management. [ am coming to tenders.

SHRI BANKA BEHARY DAS: The
private sector never believes in tenders.

SHRI M. S. OBEROI: Tenders were
invited and as I can see, the tie is between
Messrs.  Uttam  Singh Dugal and
Company and Messrs. Tirath Ram Ahuja
and Company, Private, Limited. The
difference is only Rs. 2 lakhs and Messrs.
Tirath Ram Ahuja and Company have
agreed to accept the lowest figui-e. So
instead of Rs. 87 lakhs and Rs. 89 lakhs,
the Minister and the Board of Directors
made him agree to come to Rs. 87 crores
so that the difference between the two
tenders and the tie between the two was
only Rs. 2 lakhs and Rs. 2 lakhs on a
project of Rs. 2 crores is a very small
amount which is not very considerable..
The objection as appears to me is that
Messrs. Uttam' Singh Dugal and Co.
should have been given the contract
whose figure was Rs. 87 lakhs as against
Rs. 89 lakhs. Both these firms are
outstanding contracting firms, in India. I
think what weighed with the management
was that Messrs. Tirath Ram Ahuja & Co.
originally built the Ashoka Hotel and it
was built within the record period of 12
months' time to house the UNESCO
Conference, which ordinarily for a hotel
of that size it should have taken more
than 3 years. There seems to be a good
case for the Ministry of Housing to award
this contract to the party in view of the
urgency for completion of the Annexe
building i, time for the forthcoming Con-
ference.

SHRI BHUPESH GUPTA: The link is
Mr. Rathnam.
THE DEPUTY CHAIRMAN: You

must finish anow. I cannot give you
more time.

SHRI M. S. OBEROI: To provide
more 'beds in the capital city is the
urgency of the day and I have no doubt
that our dynamic Minister of
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Tourism and Aviation, Dr. Karan Singh,
with all his enthusiasm and foresight will
see that we reach the target shared both
by the public and private sectors.

Our urgent .ced is to earn foreign
exchange and we cannot achieve this
goal until and unless all such scheme*
are taken in hand and completed without
any loss of time.

SHRI BANKA BEHARY DAS:
Nationalise Oberoi's

SHRI BHUPESH GUPTA: Wonder-
ful, for once 'the private sector tycoon is
supporting the public sector.

SHRI AWADHESHWAR PRASAD
SINHA: It is the goodwill between the
two sectors. You want strife and class
war. We want goodwill between the two.

SHRI A. G. KULKARNI (Maharashtra)
: I request the attention of the House to
look at this problem in two ways. One is
that we are looking to the performance of
a public sector industry and I am surprised
to see that when we are criticising the
Government for not efficiently working
the public sector, the main contention or
point is, we are not giving a free hand to
the public sector undertakings to take their
own decisions. I am really surprised that
whe, the management of the Ashoka
Hotels, Limited, whoever it might be, has
taken a decision to build something to in-
crease the profitability and to earn more
foreign exchange, on what ground are we
objecting to this? Another point is about
the priorities. I may bring to the notice of
the House that I can understand about
prioritief for irrigation and for all other
developmental activities but when this
hotel industry is earning foreign exchange,
what is the reason to object to such an
investment when the much-needed foreign
exchange can be earned? I can agree with
Mr. Dharia when he says that instead of
having such a lavish hotel, is there not any
other pattern of having the Indian culture
connected with the hotel industry? That is
another point to be studied
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by the management of the Ashoka
Hotels to see that the Indian culture
is reflected and as in Japan, the hotels
are on a cheaper basis and not on
such a lavish scale. I see in the way
tenders are decided, there is some
thing to be desired. It seems that the
tenders were n°t properly routed and
the tender for Rs. 87 lakhs should
have been considered a hundred times.
We in the districts, when dealing with
road and irrigation works, take so
much care to look at the correctness
of the tenders. I do feel that there
is a necessity for going  through how
the tenders were decided and in what
fashion they were decided but I will
request the House that we must
always back up the public sector and
give the maximum protection to the
man who works in the public sector
as the Head of the Board of Direc
tors. |

SHRI UTTAM SINGH DUGAL
(Punjab): Madam, I had no mind to
speak o, this but some irrelevant
remarks have been made by the hon.
Minister of Works i, the Lok Sabha this
morning and so answer I must. He has
been pleased to mention there that the
lowest tender has not been accepted
because there were some adverse
remarks against that firm. I challenge
that statement. There is no fact in that.

SHRI M. M. DHARIA: On a point of
order. As per my information, the hon.
Member is an interested party. Will it
be fair on the part of the hon. Member
to defend his cause where he is having
his self-interest in this August House? I
am opposed to this sort of argument
being made here. He can use this forum
for criticising the procedure and all that
but if he is goirig to say that way, he
should be prohibited from speaking.
What is this House?

THE DEPUTY CHAIRMAN: Mr.
Dugal, you must be objective.

SHRI UTTAM SINGH DUGAL: I
was referring to certain remarks and I
said that I challenge that statement.
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SHRI M. M. DHARIA: On a poin'

of order. Through you .

SHRI UTTAM SINGH DUGAL: The
statement the Minister made in the Lok
Sabha I am referring to ...

(Interruptions)

SHRI M. M DHARIA: I would appeal
to the hon. Member that he should not
participate in this.

SHRI BHUPESH GUPTA: 1 can
understand the indignation of Mr. Dharia
about big contractors and others. 1
understand and I share but there is a
saying that when big people quarrel
against each other, honest men come in
to their own. Therefore let them quarrel a
little and we will know mor, about these.

THE DEPUTY CHAIRMAN: Mr.
Dugal, I request you to be as objective as
you can without any reference to what
has happened in the other House. What
has happened in the other place?

SHRI MULKA GOVINDA REDDY:
Mr"Bhargava while moving this motion
for our consideration, made a statement
to say that the lowest tenderer's work wa;
not satisfactory and that was the reason
why this tender was given. He has every
right to repudiate that.

THE DEPUTY CHAIRMAN: You
continue, Mr. Dugal.

SHRI UTTAM SINGH DUGAL: The
hon. Minister on the 7th made a statement
in this House that I approached him in
relation to this tender and it was his
courtesy that the tender was issued. I also
challenge this. As a matter of right this
tender was issued to this firm and it is not
a courtesy. I did call on him and I told
him: 'This is irregular, this is not correct
that some firm should be selected and
others should be deprived of the work.'

On the other hand, th, hon. Minister
made a statement also, Madam, that the
tender has been issued "to some reputed
and big firm. If tht
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(Shri Uttam Singh Dugal) tender has been
issued to some reputed firm why should the
lowest tender have been rejected. They
should have seen at the time of the tender
whether this firm was a reputed firm or not.
As a matter of fact, if I may say this, the hon.
Minister is new to the Ministry and he has
been wrongly briefed by certain officials in
this case. I would strongly request the hon.
Minister to go into this question very care-
fully. As a matter of fact, for tenders to be
accepted, the Government of India has made
certain rules and laws; and we abide by them.
The main issue before this House is not
whether this contract has gone to Messrs.
Tirathram Ahuja, or anybody else. The main
issue before the House is that an illegal
tender has been accepted and why it has been
accepted. The hon. Minister should go into
this.

SHRI M. M. DHARIA: Madam, if I may
say, I would like to deplore this sort of using
this floor by a Member who is a concerned
member in this industry. Why should he be
allowed to use this floor in this manner? I
would like to lodge my protest against this.
We should not allow this sort of convention
in this House. One who is interested should
not participate in such discussions. I would
like to lodge my protest. He said, "It is
illegal" and he is a member who applied for
the contract.

(Inter rupttons)

SHRI UTTAM SINGH DUGAL: I have
not tendered. The firm has tendered; I have
not tendered. You are very wrong in this. I
have not tendered. I have nothing to do with
it. So my submission to you, Madam, is this.
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THE DEPUTY CHAIRMAN: I have told
him to be objective. Please continue. You
have just a minute and a half. Please finish.

SHRI BHUPESH GUPTA: In that case
Congress people are also interested.

SHRI UTTAM SINGH DUGAL:
Therefore 1 would submit that in accepting
that illegal tender injustice has been done,
harm has been done rto the various other con-
tractors who have tendered, who had tendered
for this. My request to the hon. Minister
would be that he should go into (this question
and see for himself why those other tenders
had not been accepted. Supposing the lowest
tender was not accepted because there wa® an
adverse report against the tender, what about
the second, third, fourth? And why were they
not called® and why were they not consulted
even they were issued the tender? My
submission to you, Madam, is this, that it was
a prearranged thing, because the work of
constructing this annexe by ithe side of this
Hotel was awarded to Messrs Tirathram
Ahuja before tenders were called for. What
does this show? What is it behind this?

THE DEPUTY CHAIRMAN: Now your
time is running out.

SHRI UTTAM SINGH DUGAL:
Therefore, Madam, I would request you to
kindly ask .

SHRI M. M. DHARIA: Madam, why do
you allow the hon. Member, who is one of
the interested parties, to speak like this, and
create euch precedents?

SHRI NIREN GHOSH: Why not?

DR. M. M. S. SIDDHU (Uttar Pradesh): It
only shows, in my opinio” that it is a case for
further enquiry.
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SHRI BHUPESH GUPTA: We are
hearing both sides. Government is also a

party.

DR. B. N. ANTANI: Madam Deputy
Chairman, I have listened to the whole
debate. I will even agree with the
premises of the first speaker in this
debate, because I happened to be an
erstwhile Minister under my master who
first sponsored this project, namely the
Ashoka Hotel. I do have vision. I share
his ambitions. Let there be a good
revolving tower. Let this Hotel be the
best in the world. I have no quarrel with
it. I am not a Puritan but I certainly
believe in  purity and clean
administration so far as the construction
of these works is concerned. So many
things have been said. 1 have found not
one sentence, not on, justification, in the
debate, in the speeches of some of the
sponsors on this side. It is sufficient for
mo to say that, if this Government has
any consideration left for their prestige
and reputation and integrity, and for the
confidence of the people on whose votes
they govern sitting on these Benches
here, this is an instance which requires
scrutiny and action. Caeser's wife must
be above suspicion.

SHRI BHUPESH GUPTA: It is
apparent -that this, Caeser's wife belongs
to Congressmen.

DR. B. N. ANTANI: Now let me finish,
Mr. Gupta. If this Government desires to
survive with some reputation left, this is
a case which must be scrutinised and
which must be left to the committee for ,
final decision.

SHRI BHUPESH GUPTa: We should
like to examine t.

DR. B. N. ANTANI; I a man of
seventy-six, Madam—I am not
young ...

SHRI ARJUN ARORA: No, no you
look very young.

Dr. B. N. ANTANI: ... may I remind you
that I have some experience of pttblie
works, and even at
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this stage, if this whole question of the
competing claims of these tenders is re-
examined, and the tender given to the
best tenderer, the work, for the purposes
of the conference, as visualised, will be
finished without any hitch or hindrance if
there is still some efficiency left in those
who govern the country. On the other
hand, if they want to have a shady deal,
or if they want to do things, or have
things done, in a partisan manner, then
their days are numbered for this
Government in so far as their integrity
and the confidence of the people in them
are concerned.

THE DEPUTY CHAIRMAN: I have
seven more names here and I am going
to go in the order of those names. Dr.
Siddhu. (After a pause) (As Dr. Siddhu
did not rise to speak) You do not want to

say anything, I take it. Mrs.
Rajagopalan.
SHRIMATI LALITHA (RAJAGO-

PALAN) (Madras): Madam Deputy
Chairman, I endorse the view ex* pressed
by my colleague in the opposition. On the
other hand, I have no objection in having
this revolving tower. But this scheme
should be started on a clean slate. At the
same time, I also agree with what Mr.
Oberoi said, namely, that if it is earning
foreign exchange for us. then it is really
essential. But I view it from a different
angle altogether, from the practical point
of view. In view of the present grave
economic situation I think that this sche-
me should be shelved for some time at
least. When we have been hesitating on
projects like fertilizers, as a matter of
policy, and on other things which, are
more essential for the country, and when
we have been shelving some of the major
and important projects because we have
to have foreign collaboration, when such
things are hanging in the balance, I think,
from the public point of view, if we
construct this revolving tower/ though it
is a benefit from the point' of view of the
Housing Minister that it may. earn
foreign exchange, it is' something which
the public will not
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[Shrimati Lalitha (Rajagopalan)]

let go without a protest, and just at the
present moment it will only look that it
is something which is really throwing
dust in the public eye. When we see at
the present moment that people are
dying of starvation and deaths are
taking place in Bihar and other places,
and that people are not even provided
with proper  housing accommodation
in this capital city itself and that
the poorest among them are living in
the drainage pipes and other things, if
we are to create this revolving tower at
this moment, I want you to imagine what
the reaction of the people to it would be.
I am only saying this from the point
of view of the common people. At the
same time I also endorse the point
made by the Housing Minister that it
would earn foreign exchange. But the
point is whether it is proper for us at this
moment to carry on with this thing. 1
would advise the Housing Minister to
keep this scheme alive but at the same
time put it into cold storage for some
time.

SHRI ARJUN ARORA: Madam
Deputy Chairman, I am not concerned with
the contractors. I am, however, concerned
with the propriety and the procedure
adopted in giving the contract. 1 would
have  been happy if the Government had
shown more foresight and the plans
had been made earlier and the tenders had
been called after due publicity had been
given in the press and so on. But sorry as
I am that this was not done, I find there is
nothing  to suspect the bona fides of
those in charge of giving the tender.
The Minister with full responsibility has
said more than once in this House and in
the other place that the lowest .tenderer was
not considered desirable. This
discretion we must give to the people in
charge of the affairs of this hotel or of any
other project. A small difference of a lakh
or two in such a big scheme is something
which we can easily ignore and condone, if
those in charge of accepting the tender feel
that between two parties one is more
reliable than the other. This project Is also
important because the j
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work has necessarily got to be finished in
time. That was why a sort of rapport
between the tenderer and the
management became very important. I
therefore feel that there was nothing
wrong in accepting tWe tender of one
firm and in ignoring that of the other.

SHRI MULKA GOVINDA REDDY:
There were six tenders.

SHRI ARJUN ARORA: Well, a
choice had to be made between the two
lowest tenders. The others.were high up.

SHRI UTTAM SINGH DUGAL:
They were not. The figures show that i
hey were not.

SHRI ARJUN ARORA; Yours also
was not the lowest. I am very sorry that
Mr. Uttam Singh Dugal who is an
honourable Member of this House has
chosen to project the interest of his firm
in this House through his own self and In
a way he has taken advantage of his
membership of this House which
advantage is not available to other
tenderers and other contractors. The
normal procedure in such matter is that
the person concerned, does not participate
in th, debate and there was much in what
Mr. Mohan Dharia said on his point of
order and when he made an appeal to the
hon. Member. But the hon. Member
seems to be more a contractor than an
hon. Member of this House and he,
therefore, ignored the appeal of Mr.
Mohan Dharia.

SHRI UTTAM SINGH DUGAL:
Madam, I strongly protest against those
words which are being used by the hon.
Member. 1 admit that I am more a
contractor because I have been sixty
years in this profession.

SHRI ARJUN ARORA,: That is what
I have said.

SHRI UTTAM SINGH DUGAL: i am
not like Mr. Arjun Arora who runs after
Birlas and others.

SHRI ARJUN AROflA: -1 hay* saw
only what he has now admitieo.
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.THE DEPUTY CHAIRMAN
have to conclude now.

SHRI ARJUN ARORA: I wUI take
only two more minutes, Madam.

THE DEPUTY CHAIRMAN: You
hav* only one more minute.

SHRJ ARJUN ARORA: In this project
there are two parts. The first part consists
of the annexe and the addition of a few
more rooms and a few more beds.
Nobody in this House objects to that.

THE DEPUTY CHAIRMAN: Please
wind up now. You have taken more than
five minutes.

SHRI ARJUN ARORA: Well,
Madam, others have taken 15 and 20
minutes.

THE DEPUTY CHAIRMAN: Mr.
Arjun Arora, please conform to the time.

SHRI ARJUN ARORA: I am trying to
conclude within as short a time as
possible.

THE DEPUTY CHAIRMAN: I shall
pass on to the next Member if you go on
in this fashion. Please make your point
and take your seat soon.

SHRI ARJUN ARORA: Madam, you
seem to have developed some sort of an
allepgy to me.

THE DEPUTY CHAIRMAN; No
reflection on the Chair. Please conclude
now.

SHRI BHUPESH GUPTA: Madam,
can the hon. Member suggest that you
suffer from some disease like allergy?

THE DEPUTY CHAIRMAN: I have
already said there should be no re-
flection on the Chair.

SHRI ARJUN ARORA: I did not
mean any reflection on the Chair,
Madam.

THE DEPUTY CHARMAN; Your
time is over and you have to take your
seat.

SHRI ARJUN ARORA: Let me
complete’ my speech.

You
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THE DEPUTY CHAIRMAN: Yes,
please conclude now. The trouble with
you is that you cannot conclude.

SHRI ARJUN ARORA: There we
two parts in this project. The first part
relates to the addition of some 300
rooms. Nobody in this House or
anywhere else has objected to that.

SEVERAL HON. MEMBERS; Yes,
yes. We have.

SHRI ARJUN ARORA: You have
not.

THE DEPUEY CHAIRMAN: Mr.
Arora your time is up. That will do.

SHRI ARJUN ARORA: The other
part relates to the revolving tower over
which all of us are revolving. I was
myself not very convinced about the
utility of the revolving tower.

THE DEPUTY CHAIRMAN: I think
that will do.

SHRI ARJUN ARORA: But from
what Mr. Oberoi has said it is obvious
that the tower will be a useful thing and
not much expenditure is involved in it.
Therefore 1 support the construction of
this revolving tower so that we can be
revolving in it.
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SHRI BHUPESH, GUPTA: Mr. Tariq,

the Astioka Hotels Employees' Union

.an™ the employees are complaining
against the person.

SHRI A. M. TARIQ: They may
complain but Mr. Tirath Ram ...

" THE DEPUTY CHAIRMAN: Order,
Order. No mention of names if it can be
helped.

SHRI A. M. TARIQ: I know about Mr.
Tirath Ram. As a Kashmiri I can tell you
something. I have never seen' Mr: Tirath
Ram.
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T[s go qFe afew ( wrq i

s FuHTT ) www R Amam,
§ fafreer ammg &1 e s
ZrR W ITE TH FATH G qA AT
aar g waf aw femwm ¥ A ¥
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T7 STEAT AT F AIZTF 97 ZHAT FLX
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SHRI BHUPESH GUPTA: 1 take
serious exception to that. Madam, be-
cause it will be remembered that as soon
as the Ashoka Hotel started and it was
given to the Maharaja of Jam-nagar we;
here.fought against it and got it
transferred to the public sector. I am not

far the private sector. I say take away |

even this Oberoi Hotel, but not in this
manner. There are moral questions
involved in it.

SHRI NIREN GHOSH; You are
making use of the public sector to feed
the private sector.

THE DEPUTY CHAIRMAN: Please
make your points. You have only three
minutes more.

Wt wo wa. wfew o F o7 ud F
@ o f5 wur gw o ¥ aewi &t
T A FoToWITo F, ATART H TIHZ
A% ZEAN W T KA, TEATH T
grrer & | #30 ¥ AY Y gEY T T
g 3% Agt ZTAd 3, e A A

+ [ 1 Hindi transliteration.
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They come into the House and
say things without full knowledge.
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SHRI BHUPESH GUPTA. Mr.
Tariq, the Ashoka Hotels Emplopees'
Union and th« employees are com-
plaining against the person.

SHRI A. M. TARIQ: They may
complain but Mr. Tirath Ram ...

THE DEPUTY CHAIRMAN: Order
Order. No mention of names if it can be
helped.

SHRI A. M. TARIQ; I know about Mr.
Tirath Ram. As a Kashmiri I can tell you
something. I have never seen Mr. Tirath
Ram.

wre dYd W BRI F 4L § ag q9rE
aTaRz g § fv 9g 9w Ty A
AT & W GA IR WA & qAC &
THT 9T AN § WU A AGY g ar
wiag tFega wodt w01 e 7 oAl
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tw wreaaq € a5 43 v ¥ qraatas
&A1 H g1z @ie 14 5« frqar wias
QAT F1 4, 2947 g3 (a1 [0 |
SHRI JAGANNATH RAO: Madam
Deputy Chairman, at the outset Jet me
thank the Chair for admitting this motion
which has given me an opportunity to
dispel some of the doubts, fears and

suspicions in the minds of some hon.
Members of this Housed '

SHRI BHUPESH GUPTA: Let us
see how you do it.

SHRI JAGANNATH RAO: I must
also thank the hon. Members who have
taken part in this debate, those who have
supported me and those who have not
supported. This debate has given me an
opportunity to explain in detail the
expansion project, the circumstances in
which tenders had to be accepter and
how the procedure adopted was proper
and legitimate and to prove hbw there
was nothing shady about &

Now in the month of December the
Ministry of Tourism advised the
management of the Ashoka Hotels Ltd.
for expansion. Also the Ministry of
Commerce wrote to the management that
India is the host country for the
UNCTAD Conference to be held in Delhi
from the 1st February 1968. The
accommodation in posh hotels available
in Delhi is, Ashoka Hotels 450 beds,
Oberoi  Intercontinental 603  beds,
Imperial 150, Claridge 203, total 1406.
Apart from the other traffic that these
hotels might tee having and will have,
about 2500 delegates from all t>ve, the
world are expected. So is it or is it not
proper that an undertaking which is in
this field, the hotel industry, should
extent its activities at this time?
Accordingly the management wrote to
the Government asking for sanction "to
undertake a project for expansion and
permission was  granted by th,
Government towards the end of January
1967. This project had to be completed
by November-December so that . the .
rooms with all the amenities becom,
available by middle of January.
When
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this permission wa; granted by the
Government in January, the Works Ministry,
I understand from the records, advised the
Ashoka Hotels management not to go in for
open tender enquiry, because in the C.P.W.D.
where the work is of an urgent nature or of ,
specialised nature limited tender enquiry
could be Issued. Therefore the Ministry
suggested the issue of tender notices to 24
leading Arms in the field of construction.

SHRI BHUPESH GUPTA: That is all
right.

SHRI JAGANNATH RAO: No; I will
read out th, names also, for the information
of hon. Members because it was alleged to
be a hush-hush business. The firms are, Shah
Construction Company, Bombay; I am talk-
ing of the Bombay firms first. Jolly Brothers,
Bombay, Hindustan Construction Ltd.,
Bombay, Gannon Dun-kerley, Bombay,
Gamon India (Private) Ltd., Bombay; some
firms in Calcutta lik, B. Nag Chaudhury,
Calcutta, Patel Engineering Co. .

SHRI BHUPESH GUPTA: Not many in
Calcutta.

SHRI JAGANNATH RAO: No good
contractor there in Calcutta; you know better.
Then Tarapore & Co., Madras and other
leading firm in the field of construction in
Delhi. They were all given notices but none
was interested. Only these six firms of Delhi
purchased the tender forms and out of six
only five tendered. 0" tenderer, Das & Co.,
did not quote itemwise which was required
according to the tender and therefore his
tender wa, not at all considered. Only fou,
remained in the field. The lowest was that of
Dugal & Co. and the second lowest wa, that
of Tirath Ram Ahuja & Co. i may mention
that every contractor had imposed conditions
while submitting his tender. When these
tenders 6 P.M.

were opened on the 10th April,
1967. they were sent to the consult -898
RS—S.
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ing architects for examination Their opinion
was s'ought and on their opinion the Board of
Directors of Ashoka Hotels held a meeting on
th, ™™ April, 1967. They decided, and
accepted the tender of Messrs. Tirath Ram
Ahuja and Company for Rs. 89 lakhs odd.
The consultants, when they examined the
tender . SHRI MULKA GOVINDA
REDDY: What was the quotation of the other
two tenders?

SHRI JAGANNATH RAO: I answered
that in reply to a question the other day.
Therefore, the hon. Member can refer to that.

SHRI MULKA GOVINDA REDDY:
Why n'ot give it now?

SHRI JAGANNATH RAO: It is not
necessary for the purpose. These are the two
tenders which are in question. Now, they
examined the tenders and they held that the
tender of Tirath Ram Ahuja is in order. It is
not incomplete. Then, they also said .

SHRI AKBAR ALI KHAN: Mr. Dugal';
was not in order?

SHRI JAGANNATH RAO: Dugal's was
in order, but it was not accepted. I will give
the reasons why it was not considered. This
is what the architect said:—

"In so far as large architectural projects
requiring a very high degree of co-
ordinalrion of services, workmanship and
finish, such as a luxury hotel, their
experience seems to be limited."

Their experience means the experience of
Uttam Singh Dugal and Company, it says:

"Comparing, therefore,  the
standard of performance, reputation,
smooth  dealings and  experience,
particularly in the architectural building
works, and taking into account th, nature
and complexity of Ashoka Hotels Annexe
Project, we recommed that Messrs. Tirath
Ram Ahuja and Company may be
entrusted with the work.."



4197 Short Duration

[Shri Jagannath Rao]

So, it is in order. Ashoka Hotels Limited is
a" autonomous corporation. They have got a
Board ° Directors. They rightly accepted the
tender. They did accept it, the second lowest
tender. But when it cam, to me, 1 am th,
Minister answerable to Parliament. What
should I do? Mr. Jagat Narain said that I ran
to the Finance Minister. I am also,
answerable tc Parliament. I have to satisfy
myself about the bona fides of 'the transac-
tion. When I looked into the matter I felt that
th, Board of Directors of Ashoka Hotels had
the right to accept the tender. 1 did riot
question that. But then regarding the amount
for which it was accepted 1 felt, well, T
should consult the Finance Minister. I went to
him and he also agreed with me, well, let us
not interfere with the decision of 'the Board
cf Directors regarding the selection of th,
contractor. But he said they should be asked
to reduce the amoun't by Rs. 2,20,000.

SHRI BHUPESH GUPTA: Why did not
the Board make that suggestion? I am not
questioning and I a,, not opposing what you
did. If you had brought it down, it is good,
but how is it that the Board did not do so?
The Board should have done it itself.

(Interruptions).

SHRI JAGANNATH RAO: The Board
didnotdoit. . .

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Th, provision is to refer the matter
to the Minister. What the Board did not do
the Minister did. Why should he object to it?

SHRI BHUPESH GUPTA: The Board
should have recommended it.

THE DEPUTY CHAIRMAN: Order,
order.

SHRI R. S. KHANDEKAR; How did you
arrive ,t that figure?

fRAJYA SABHA 1
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SHRI JAGANNATH RAO: I will tell you,
Please have patience. Please allow m° to
speak.

THE DEPUTY CHAIRMAN: Now, you
have put your questions. Listen ty him.

SHRI JAGANNATH RAO: Madam
Deputy Chairman, th, second lowest tender
of Tirath Ram Ahuja was accepted by the
Board of Directors and then the Ale came to
me for my approval, because the Government
has th. controlling interest and I, as the
Minlster-in-charge of the Department and the
Hdtels which are attached to the Department,
am answerable to Parliament. Therefore, I
thought it my duty and necessary duty to
consult the Finance Minister because 1 was
not in thig Ministry when the earlier portion
of the project was considered by the
Government. There is continuity of
Government, of course. When lit was done, 1
thought T should go to the Finance Minister.
I took his advice. He also agreed with me
that we should not interfere with the
discretion, the decision of the Board of
Directors, because they are an autonomoug
body. But then in the matter of money, we
both thought that he should be asked to
reduce it by Rs. 2,20,000 and h, did it.
Therefore, there 'is no question of any
negotiation.

THE DEPUTY CHAIRMAN: They want
to know how you arrived at that figure.

SHRI BHUPESH GUPTA: Why did you
do it? The Board »hould have done it.

SHRI JAGANNATH RAO: The Board
accepted it. I said the difference between the
figures of Messrs. Uttam Singh Dugal and
Company and Messrs. Tirath Ram Ahuja and
Company was Rs. 2,12,000 odd. So, I said it
should be at least Rs. 2.20.000. We arrived at
that figure and asked them to reduce it I
would go to the extent of saying that even the
accen-tance of th, second lowest tender was
within the rights of the Board of Directors. I
need not have interfered
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with their decision, but I felt, well in tn,
circumstances let us try to reduce the amount
by a large sum and that was dong. That is
how I came into the picture. There is nothing
shady about it. Mr. Jagat Narain said that [
was running about and I got myself involved.
There is no involvement in thi; “se. T felt it
my duty. I could have myself said: You
reduce it by Rs. 2 lakhs, but I thought a
senior Minister, the Finance Minister, should
be consulted, because I came to this Ministry
and I was new then. Therefore, Madam, there
is nothing wrong in this. Then, why is it that
Messrs. Uttam Singh Dugal and Company
were not considered? I still say, I repeat it
and I will go on repeating it that his past
performance of the contracts with the
Government was nw satisfactory. I have got
reports with me and if the House wants, [ am
prepared to read them. He took up a contract
in the Trisuli project. His performance was
very bad. He has don, only 25 per cent of the
work which has been entrusted to him and the
work is still incomplete and he has preferred
some claims. The matter iy before arbitration.

SHRI UTTAM SINGH DUGAL: Madam,
this charge is completely untrue.

SHRI JAGANNATH RAO: Even
if he was. the lowest tenderer, I would
not prefer him for a contract of this
type. 1 wanted the contract to be
completed in ten months' time. Even
I would have defended Ashoka Hotel
management if they had stuck to
the tender of Rs. 89 lakhs odd quot
ed by Tirath Ram Ahuja. But I thought
it to be my duty to try and reduce it.

Therefore. 1 need not say more. If
the House  wants it. I can say
more

(Interruptions)

Nobody can say anything against me. The
hon. Member, Mr. Uttam Singh Dugal,
wanted an interview with me. He is a
colleague of mine.
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SHRI BHUPESH GUPTA: Why did you
see him? No. You should not met him. Did
you ask him as to what was the business?

(Interruptions)

Madam Deputy Chairman, he is a Member
of this House. If the hon. Minister knew that
he was coming to see him, he should not
have granted that interview.

SHRI JAGANNATH RAO: Madam, I did
not know that he was coming to me with this
purpose. He is a Member of Parliament and a
colleague of ours. I saw him and then ho
made some personal remarks against my
predecessor, Mr. Khanna, He said Mr.
Khanna did not like him. He did not give him
any contract or the Chief Engineer did not
like him and so on. Then, I told him that I did
not know and I was new to the Ministry. He
used the word 'insult* and said that he had
been insulted all along . . .

SHRI TRILOKI SINGH: May I ask a
question? According to the hon. Minister,
Mr. Dugal's contract performance was not
satisfactory. According to his statement also
among the list of 24 firms, to whom the
tender was issued, Dugal was on, of them
and this list had been issued with thf
approval of the Works Ministry. May I know
if Dugal's performance was not satisfactory,
why was a tender issued to this firm?

SHRI JAGANNATH RAO: Dugal's name
did not figure in the Ust of 24 contractors.
Th, CPWD Office did ooit give his name. It
was I who did it. Now I realise that I did »
mistake. He saw me. I did not know what for,
for what purpose he wanted to see me. I said,
he is a Member of Parliament and a colleague
of mine and it is my duty Ho see him. I saw
him in the Ministry. I have still got his
visiting card and gave the time as 4 .M. It is
not a personal dealing. He saw me and he
explained to me .

SHRI BHUPESH GUPTA: Never
believe Hhese contractors.
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SHRi JAGANNATH RAO: I am not going
to see a contractor a second time.

SHRI BHUPESH GUPTA: Take a vow in
Kali Bari that you will never meet a
contractor.

SHRI JAGANNATH RAO: We will both
of us go ithere.

{Interruptions)

THE DEPUTY CHAIRMAN: Let the
Minister speak.

SHRI JAGANNATH RAO: Madam, these
are the circumstances. There is nothing shady
about it. lit is unfortunate that Mr. Ratnam',
nam, has been brought in. Th, Ashoka Hotel
was constructed in 1955-56 when Mr.
Ratnam was not the Chairman of Ashoka
Hotels. Perhaps he was a Director. I
understand he constructed a  house
somewhere in Delhi, in 1960-61. He got land
from th, Government and he constructed it.
Where was the connection between the cons-
truction of the house an, the 1967 contract?

SHRI BHUPESH GUPTA:  The
connection is this. H, has been associated
with him. It is all suspicion.

SHRI JAGANNATH RAO: This has
become a fashion in Parliament now-a-days.
Mudslinging has become the fashion and
allegations are made, unfounded allegations.
Unfortunately persons who are not present in
the House, who cannot defend themselvas

GMGIPND—RS—898
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are the targets. Therefore, there is nothing
shady i, this. The project wa, a necessity.

Then some Members said that an enquiry
was necessary. Ther, is accountability for
public undertakings to Parliament. What does
accountability mean? The Public Accounts
Committee of Parliament goes into these
things. If the Public Accounts Committee
feels that there is something, bad and fishy,
then there is need for appointment of a
Committee.

SHRI BHUPESH GUPTA: Whai

about the employees' union?

SHRI JAGANNATH RAO: Thai, does not
arise in this connection. Therefore, Madam, I
am not going to say anything more, it is not
necessary for me. All aspects of the " have
been explained. Once again i repeat that there
is nothing fisny about it, nothing shady about
it. It had to be pushed through. It had to be
completed in ten months. Therefore, we have
done it. I once again thank the House for
giving m, this opportunity to explain the
matter.

THE DEPUTY CHAIRMAN: The House
stands adjourned fill 11 A.M. tomorrow.

The House then adjourned at
eleven minutes past six of the clock
till eleven of the clock on Friday,
the 18th June. 1987.



